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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

NEW DELHI
ORIGINAL APPLICATION NO. 911 OF 2024

=
IN THE MATTER OF: th; R
VIKASH ...Applicant
Versus
STATE OF UTTAR PRADESH & ORS. ...Respondent

REPLY ON BEHALF OF RESPONDENT NO. 8 — JHANSI
DEVELOPMENT AUTHORITY TO THE APPLICATION FILED BY
APPLICANT

MOST RESPECTFULLY SHOETH:
PRELIMINARY SUBMISSIONS:

1. That the captioned Application has been filed by the Applicant
alleging the illegal/unauthorized construction  and
environmental violations on Araji no.
11,12,15,21,22,23,24,75, and 79 situated at Mauja Pichor,
Jhansi, under the Jhansi Master Plan.

2. That the captioned _application was listed on 04.11.2024
before this Hon'ble Tribunal, and this Hon’ble Tribunal passed

the following orders:

1. In pursuance to the previous order, the reply
on behalf of Respondent No. 3-UP PCB has
been filed. Learned Counsel appearing for
Respondent No. 9-Municipal
Commissioner, Jhansi submits that there
are only two plots no. 17 and 24 under the
ownership of Respondent No. 9 and in these
plots, there is no encroachment.

2. Learned Counsel for the Respondent—State
of UP representing Respondent Nos.
1,2,4,5,6 and 7 seek four weeks. Similar,
prayer has been made by the Counsel for
Respondent No. 8 seeking time to file Reply.
Let the Reply by way of affidavit be filed by
these Respondents within four weeks.”
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3. That the present Reply is being filed by Respondent No. 8,

i.e., Jhansi Development Authority (hereinafter referred to as
“answering respondent”) in compliance with the
aforementioned order passed by this Hon’ble tribunal.

4. That at the outset, the answering Respondent denies each
and every averment contained in the captioned application
against the answering Respondent, except those which are
admitted herein expressly.

5. That the captioned Application filed by the Applicant is replete
with factual perversity and contains incorrect and
misconceived submissions. It is submitted that the Applicant
had pleaded incongruent averments and has based the
Application on false surmise and vague conjectures. The
Applicant made misleading and contradictory averments in
his application and has blatantly suppressed material facts
with an intent to mislead this Hon’ble Tribunal and hence, the
captioned Application is liable to be dismissed.

6. According to the maps of the Jhansi Master Plan — 2021, the
land use of the Araji No. 11, 12, 15, 21, 22, 23, 75, and 79 is
Residential. However, on the receipt of the notice issued by
this Hon'ble Tribunal in the captioned application, the
answering Respondent issued a letter dated 25.10.2024 to
the Joint Planner, Divisional Planning Wing, Division, Jhansi
seeking clarification regarding the land use of the Araji No. 11,
12, 15, 21, 22, 23, 75, and 79 as per the Jhansi Master Plan
- 2021. A true copy of the letter dated 25.10.2024 issued by

the answering Respondent to the Assistant Planner,
N
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Divisional Planning Wing, Division, Jhansi is annexed
herewith and marked as ANNEXURE - R8/1

. Pursuant to the aforesaid letter issued by the answering
Respondent, the Joint Planner, Divisional Planning
Department, Jhansi Town, and Country Planning Department,
U.P. vide its letter dated 28.10.2024 informed the answering
Respondent that they have conducted an investigation and
survey of maps of Jhansi Master Plan — 2021 and Sajara
maps of Araji No. 11, 12, 15, 21, 22, 23, 75, and 79. After
investigation and survey, it was found that the land use of the
Araji No. 11, 12, 15, 21, 22, 23, 75, and 79 as per the Jhansi
Master Plan — 2021 is ‘Residential’. The following table shows

the land use of each Araji no. as per the Jhansi Master Plan -

2021:
S. No. | Araji Land use as per Jhansi Master Plan -
No. 2021
1. 11 Residential high density and proposed
24 mtr. road
2. 12 Residentiai high density and proposed
24 mtr. road
15 Proposed 24 mtr. road
21 Residential high density and proposed
24 mtr. road
22 Residential medium density
23 Residential medium density
24 Residential medium density and semi-
built
8. 75 Residential medium density and semi-
built
N
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9. 79 Residential medium density and

proposed 24 mtr. road

A true copy of the dated 28.10.2024 issued by the Joint
Planner, Divisional Planning Department, Jhansi Town and
Country Planning Department, U.P is annexed herewith and
marked as ANNEXURE - R8/2

8. Itis further submitted that an investigation is being conducted
by the answering Respondent regarding  the
illegal/unauthorized constructions on the aforementioned Araji
Nos. and if any illegal/unauthorized construction is found on
the said premises, strict and appropriate action will be taken

by the answering respondent.

PARAWISE REPLY:

9. That with regard to Para No. 1 of the application, it is
submitted that the land use of Araji No.
11,12,15,17,21,22,23,79 and 75 mentioned in the application
filed by the Applicant is residential, which has been described
in detail in para no.8 of the preliminary submissions which is
reiterated herein. The list as produced by the Applicant is
wrong and mismatched with the master plan. After receiving
notice from this Hon’ble Tribunal, the answering Respondent
sought clarification from Joint Planner, Divisional Planning
Wing, Division, Jhansi and it was informed that the land use

of aforesaid land is residential.
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That with regard to para no. 2 of the Application, it is submitted

that the Municipal Corporation, in its letter dated 09.10.2024,
which was filed along with its report dated 03.11.2024 before
this Hon’ble Tribunal, has admitted the ownership of the Araji
No. 11, 12, 15, 21, 22, 23 and 79. Further, the Municipal
Corporation has also submitted in the letter dated 09.10.2024
that there is no encroachment on Araji No. 17 and 24 as it is
being protected by them.

That with regard to para no. 3 of the Application, it is submitted
that the land use of the aforementioned Araji Nos. is
residential, and the answering Respondent is conducting a
survey and investigation to identify any illegal/unauthorized
construction on the Araji No. 11, 12, 15, 21, 22, 23, 75, and
79. Itis denied that a petrol pump is being constructed at Araji
No. 23. It is further denied that illegal construction is being
carried out on aforeséid land. The land use of aforesaid land
is residential and no construction is being carried out other
than residential.

That with regard to para no. 4 of the Application, it is submitted
that the land belongs to Municipal Corporation. The Municipal
Corporation has already submitted its response before this
Hon’ble Tribunal and as per their reply there is no
encroachment on Araji No. 17 and 24, and Araji No. 17 and
24 is being owned and protected by the Municipal
Corporation.

That the contents of para 5 to 9 are denied being false,
fictitious, ill motive, and misleac{:l/i‘rcgﬁ,-against the answering
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Respondent save and except what is a matter of record. it is
most humbly submitted that according to the survey and
investigation conducted by the Joint Planner, Divisional
Planning Department, Jhansi Town, and Country Planning
Department, U.P. on the maps of Jhansi Master Plan — 2021
and Sajra Maps of Araji No. 11, 12, 15, 21, 22, 23, 75, and 79
it was found that the land use of the said Araji No. is
‘Residential’ and further, it is most humbly submitted that the
answering respondent is investigating the illegal/unauthorized
constructions on the aforementioned Araji Nos. and if any
illegal/unauthorized construction is found on the said
premises, strict and appropriate action will be taken by the

answering respondent.

It is submitted that the answering Respondent has always been

vigilant in exercising its duties and fulfilling its responsibilities with

due care and consciousness at all times and also has been

complying with the orders/ directions passed by this Hon'ble

Tribunal from time to time. The answering Respondent undertake to

comply the directions of this Hon’ble Tribunal and take necessary

actions as per the directions.

NEW DELHI
DATE: 26.05.2025 THROUGH ‘
%@W
i RACHIT MITTAL
-"_:\\j Advocate for Respondent No. 8
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STATE OF UTTAR PRADESH & ORS. -..Respondent  noraRRT—

AFFIDAVIT
I, _Swy U}W\a QW@(?/\ 8o _ Vasue 1¢Mww9‘:"\a@%’¢
about =) vyears working as _ See JT.D.A. T HA M)

Jhansi Development Authority, Jhansi Commissionary Compound in
front of Circuit House Rd, Jhansi, Uttar Pradesh 284001 do hereby

solemnly affirm and declare as under: -

That I, in the aforesaid capacity, am well conversant with

the facts and circumstances of the case and the

( g;information derived from the official record. Hence, I am
\o 9} o
\O &/ competent to swear this affidavit.

I have read and understood the contents of the
accompanying Reply. I state that the facts stated therein
are true to my knowledge derived from the official record
and the legal submissions are based on legal advice

received and believed to be true.

W S EPONENT -

VERIFICATION: -
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The contents of the above from paragraphs 1 to 2 are true and
correct as per the official records. Nothing is wrong therein and

nothing material has been concealed therefrom.

Verified at Jhansi today on this 26 day of May 2025
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINGIPAL BENCH, NEW DELH

ORIGINAL APPLICATION NO., 911 OF 2024
IN THE MATTER O
VIKASH

L APPLICANT(S)
Vorsusy
UNION OF INDIA & ORS. ... RESPONDENT(S)

] h) ! ) \ Y y n ¢ ' "
ANOW ALL to whom these present shall come that 'We Jhansi Development Authority, the above-namaed Respondant Mo, 0 do
hereby appoint

RACHIT MITTAL [D/1041/2011)
ADVOCATE
MZ-24 & 25, ANSAL FORTUNE ARCADE, SECTOR 18, NOIDA - 201 301 U P,
EMAIL: rachit@rmlawchambers.in PH: +91 9873997047
(herein after called the advocates) to be mylour Advocate in the above-noted case authorize them -

[ 4

To act. appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard
and also inthe appellate Court including High Court subject to payment of fees separately for each court by me/us.

To sign iile verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal
compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of
the said case in all its stages subjects to payment of fees for each stage.

To fill and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case.

e To take execution proceedings.

The deposit draw and receive money cheques, cash and grant receipts hereof and to do all other acts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said case.

To appoirt and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred upon
the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And IWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as
my/our own acts, as if done by mefus to all intents and purpose.

And I/'We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as
mylour own acts, as if done by me/us to all intents and purposes.

And /We undertake that |/We or my/our duly authorized agent would appear in Court on all hearings and will inform the Advocate for
appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said case. The
adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself.

And 1/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus to be paid to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee
settled is only for the above case and above Court. I/We hereby agree that once the fees is paid. IWe will not be entitled for the
refund of the same in any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by
melus.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these present the contents of which have been understood by
me/us on this 02nd Day of November 2025

Accepted subject to terms of fees.
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RACHIT MITTAL CLIENT
ADVOCATE
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